3t D.G.Min.of . & B,

{Shri I. K. Gujral}
though the Gevernment of Orissa and was
sold by an official of the Central Govern-
ment. This case is with the CBI for in-
vestigation. . . (Inferruptions) It is against
Shri Samal and some other officials of the
Orissu Government.

The main purpose in getting up and tak-
ing your time at this stage was to ensurc
that no impression prevails on the basis
of the statement which my friend made
here that Shrimati Nandini Satpathy had
anything to do with this matter. She has
nothing to do with this. I strongly refute
it. . . . (Inrerruptions)

SHRI JTYOTIRMOY BOSU: Will the
hon. Munister kindly tell us whether the
officialy against whom you have drawn up
the proccedings and an inquiry is going
on have been suspended or mot ?

SHRI § A. SHAMIM : The inquiry is
still guing on. How can the hon. Minister
say now that Shrimati Nandini Satpathy
has nothing to do with this ?

SHRI SURENDRA MOHANTY (Ken-
diapara) : On a point of order, Sir. My
point of order relates to the propriety of
the Minister's intervention at this particular
stage when the CBI is investigaling the
entire matter. How is it open to the hon.
Mianter to deny categorically my state-
ment that Shrimati Nundini Satpathy has
somechung to do with this deal ? Will he
lay a copy of the report of the CBI on
the Table of the House ?

SHRI 1. K. GUJRAL: As I said, a
case has been registered by the CBl. The
inquiry is going on against Mr. Samal and
somc other officials of the Orissa Govern-
ment. Neither Mr. Samal nor the officials
against whom the inquiry is going on are
working in the Information & Broadcasting
Ministry. T do not know what their present
statvs is. 1 am categorically stating that
Shrimati Nandini Satpathy has nothing to
do with this transaction and there is no
inquiry agaipst her.

SHRI JYOTIRMOY BOSU : Shri Ram
Niwas Mirdha is here. He is the Minister
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in charge of CBI and also the Department
of Personnel. He can enlighten the House
whether Mr. Samal is suspended when the
inquiry is guing on becanse there are a
lot of complaints against this official like
the stainless steel scandal etc.

MR. CHAIRMAN : You have made the
point.

17.24 brs.

STATEMENT RE. DISSOLUTION OF
I EGISLATIVE ASSEMBLY OF UNION
TFRRITORY OF PONDICHERRY

MR. CHAIRMAN : Before I call the
neat hon. Membei, | call Shri Ram Niwas
Mitdha to make an important statement.

.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THF DFPARTMENT OF PERSON-
NEI. (SHRI RAM NIWAS MIRDHA) :
At the last General Elections to the Logis-
lative Assembly of Pondicherry, no single
party secured an absolute majotity in the
House. The ADMK, which secured the
largest number of seats, formed the Gov-
ernment with the support of the CPI
membeis. When the Vote-on-Account for
the yeat 1974-75 was taken wp in the
Pondicherry  Assembly  yesterday, the
mution was defeated by 15 votes against
14 in favour. The Chief Minister, there-
fore, submitted the 1esignation of his
Ministry, While 1ecommending acceptance
of the resignation tendered by the Chief
Minister, the Lt. Governor reported that
there wns no possibility of a stable alter-
native Covernment being formed in the
Union Territory. He, therefore, suggested
suspension of the provisions relating to the
Assembly and the Council of Ministers
and also dissolution of the Assembly.

Sir, I wish to inform the House that
the President accepted today the resig-
nation of the Countil of Minister in
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Harbour) ; Wby not dissolve the House ?
You want to do horse-trading again ?

SHRI RAM NIWAS MIRDHA: He
has also made an Order under Section 51
of the Govérnment of Union Territories
Act, 1963, duspending, for a period of six
months, certain provisions of the Act and
making certain incidental and consequen-
tial provisions including the dissolution of
the Legislative Assembly.

1 lay on the Table a copy of the Noti-
fication issued in this behalf. [Placed in
Librarv, Sce No. 1.T-6572/74]

SHRI DINEN BHATTACHARYYA
(Scrampore) :  What is the report of the
Lt. Governor? Why are you not dissolv-
ing the Assembly ?

SHHRI RAM NIWAS MIRDHA : It is
dissolved. You please sce the Notification,

MR. CHAIRMAN : Before I call upon
Shri Madhu Limaye, I wish to inform hon.
Members that there is going to be another
statement by the‘Food Minister at about
6 P.M. on the Procurement and Pricing
policy of Wheat.

As many of the hon. Member, or al-
most all the hon, Members, are intersted,
I thought it desirable to give advance
notice of it.

Now, Shri Madhu Limaye . . .

SHRI JYOTIRMQY BOSU: What
about those who are sitting in the Central
Hall 7

MR. CHAIRMAN : They are supposed
to know.

ow, Shri Madhu Limaye.

Contd.

MINISTRY OF INFORMATION &
BROADCASTING—Conud,

sit wy faiw (avi) ; wefe wEeT,
ot FEA AR & ey ¥ e FA
¥ o Wi §W ours e G & oAy
oA qW agt waEre et v
® q= 35 v fawr my § fE-

“Twelve uppeals were received by Gov-
ernment against the decision of the’
Bourd in respect of 12 feature films. In
the case of 9 films the Government
found justification for revising the de-
cision of the Board. Three cases are
still pending with Government.”

AT W % am Wt wgr o §-

“In view of the growing (endency to
~depict violence, sex, und wvulgarity in
films, Government have asked the Board
to be more strict in censorship.”

gy 12 WA wRY ¥ YT 9 WA W
m*m&mwﬁnﬁnt qH AR R
oEt A o foex BT @t W1 W w9
£ fr o7 &) vk & ww e iR
a1 T X e wRR 208 A9 F A
forg wor wmed § 7 Womw ¥ WS
¥ dgfew w1 W @ @, fm &
a1t ¥ agre woeTC € e & fear 2~
“It was the duty of the Muhusib to
regulate the lives of the people in strict
accordance with the Quranic rules, and
to enforce the Prophet's commands by
putting down the drinking of distilled
spirits, bhang and other liquid intoxi-
cants . . .”

st gEe Qo wiw :  anfe & -
e q® uw ®7 I ewr -0 qEfew
7 %, ¥ pfew 7 O wifer e g
. wfw wow &)



